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QUESTION
DISCLOSUREOF LOANDEFAULTERS

2480: SHRI MALLIKARJUNKHARGE:
Willthe Ministerof FINANCEDbe pleased to state:

(a) whetherthe Governmentproposes to disclose the names of individuals/corporates
who have defaulted in repayingbanks loan and if so, the details of such top twenty
entitiesduringthe last threeyears;

(b) whetherthe Governmenthas any effective mechanismto deal withsuch defaultersand
if so, the detailsthereofalong withthe actiontakenthereon;and

(c) whetherthe Governmentproposes to take action against those who have failed in
repaymentof banksloan,if so, the detailsthereofand if not, the reasons therefor?

ANSWER
To be answered by
THE MINISTER OFSTATEIN THEMINISTRY OFFINANCE

(SHIV PRATAPSHUKLA)

(2): Reserve Bank of India (RBI) has stated that the informationrequestedis confidential
in natureand is exempt from disclosure under section 45E of the Reserve Bank of India
Act, 1934, which provides that credit informationsubmittedby a bank shall be treated as

confidentialand not to be publishedor otherwisedisclosed.

(b) and (c): RBI has issued a Master Circularprovidingfor guidelineson, penal measures
and criminal action against, mechanism for identificationof, and reportingto RBI on

wilful defaulters. Further, the Securities and Exchange Board of India has issued
regulations barring companies with wilful defaulters as promoters/directors from
accessing capital markets to raise funds, and amendment has been effected to the
Insolvencyand BankruptcyCode, 2016 for barringwilfuldefaultersfrom participatingin
the resolutionprocess. As per data reportedby PublicSector Banks, as on 31.12.2017,they
have registered 2,108 FIRs against wilful defaulters, filed 8,462 suits for recoveryfrom
wilful defaulters, and 1nitiated action under the Securitisationand Reconstructionof
Financial Assets and Enforcementof Securitylntered Act,2002 in respect of 6,962 cases

of wilfuldefaulters.



